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ORDER

PER N.K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order of
the CIT(A)-12, New Delhi dated 14.12.2018 pertaining to
A.Y.2015-16

2. At the very outset the authorised representative C.A S. S.
Nagar stated that under the instructions he wants to withdraw

the appeal.

3. The DR raised no objection.



4.  On such concession the appeal is dismissed as withdrawn.

5. Decision announced in the open court on 26.07.2022.
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